CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH, JABALPUR

k ' " CIRCUIT SITTING AT INDORE 0+A¢509/2003

M

Hon'ble Sh. Shanker Raju, Member (J)
S Hon'ble Sh. R.K.UPAUHYAYA, Member (A)

Indére. this the 11th day of August, 2003

Mrs. Phulkaia Bal YadaVv ccee Applicant
(Addfess as per Memo. of Parties)
(By Advocate: Sh. Rajender Tiwari)

V8.
Union of India & Cthers ee+ Responcents

(As per memo. ot parties)

OR UV ER (Oral)

By Sh. Shanker Raju, Member(J)

Applicant against wham a divorce
petition has been filed by the deceased employee
as alleged by the learned counsel for the
applicant has been witharawn,on the superannuation
of the Govermment servant ana on his aeath, it is
contenced that applicant is entitled for family

pension.

2, In view of the above, ends of ju#tice

woula be met it the present claim of the applicant
regarding REEX her status as a legally Wedded wite
of the xni'm Govt. servant should be veritiea
by the responde ts and necessary action may be

‘\/ taken to disburse her family pension/ by passing

conta.. 02/-



-2 =
a detailed speaking order within two montns

from the date ot receipt ot a copYy of this-

order. We order accordingly.

3. The Oa is disposed ot accordingly. NO costs.

Let a copy ot this oraer along with a

copy ot the Oa be sent to the respondents.
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